33 Personal Explanation
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Tn ‘regard o the specific cases of alleged
deaths due to food poisoning in  Banda
District referred to by the Hon’ble Mem-
ber, the State Government has reported,
that one Kalloo lodged a report at Police
Station Ailani on 3rd May that five of his
relations feH ill after taking bread pre-
pared out of atta which had been collected
by begging by his cousin sister in the vil-
fage ‘Alona., Out of the said five relations,
three died before any medical aid could be
given in the hospital while the rest two
were discharged after recovery. The post
mortem of those who died could not
clearly establish the cause of death. The
wiscera is being sent to Chemical Exami-
mer by U.P. Government. We are request-
ing U.P. Government to communicate to
ws any additional findings in this case.
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CONSTITUTIONS  (THIRTY-SECOND

AMENDMENT) BILL

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKER DIKSHIT): |
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce a

Bill further to amend the Constitution

of India.”

SHRI SAMAR GUHA (Contai): 1|
want to oppose the motion for leave to
introduce the Bill, for the following
reasons.

12.00 Hrs.

A resolution was adopted by this House
on the Bth December, 1967 to take steps
against this practice of defections. Accord-
ingly, a committee consisting of the
Members of all the Opposition parties and
also representatives from the Government
was formed, and this committiee had deli-
berations and held many meetings, and on
the basis of the discussions at those meet-
ings, cerlain recommendations, some = un-
animous and some not unanimous—ithere
were some dissenling notes—were  also
made, and the report was published and
circulated by the Government and sent to
the Members also.

I agrec with the objects of the Bill that
the Prime Minister or the Chief Minister



